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RAJYA SABHA

Thursday, the 29th November, 1962/
the 8th Agrahayana, 1884 (Saka)

The House met at twelve of the
clock, Mr. CHAIRMAN in the Chair

PAPER LAID ON THE TABLE

S1xTH ANNUAL REPORT AND ACCOUNTS
{1961-62) oF STATE TRADING CORPORA-
TION OF INDIA LD,

Tux MINISTER or INTERNA-
TIONAL TRADE N THE MINISTRY
oF COMMERCE anp INDUSTRY (SHRI
MaNUBHAY SHAH): Sir, I beg to lay on
the Table, under sub-section (1) of
section 619-A of the Companies Act,
1956, a copy of the Sixth Annual Re-
port and Accounts of the State Trad-
ing Corporation of India Limited, New
Delhi, for the year 1961-62, together
with the Auditors’ Report on the
Accounts, [Placed in Library. See No.
LT-624/62.]

-

MESSAGE FROM THE LOK SABHA

THE STATE-ASSOCIATED BANKS
CELLANEOUS PROVISIONS) B,

(Mis-
1962

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:—

“In accordance with the provi-
sions of Rule 96 of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha, T am directed to enclose
herewith a copy of the State-Asso-
clated Banks (Miscellaneous Provi-
sions) Bill, 1962, as passed by Lok
Sabha at its sitting held on the 28th
November, 1962.”

., Sir, I lay the Bill on the Table.

L

940RS—1.
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ALLOTMENT OF TIME FOR CON-
SIDERATION OF MOTION RE RE-
PORT OF THE STATE TRADING
CORPORATION

Mr. CHAIRMAN: I have to inform
Members that under rule 153 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha I have
Allotted two hours for the consiaera-
tion of the mo‘ion regarding the Fifth
Annual Report of the State Trading
Corpsration.

oteran.

GOVERNMENT MOTION RE RE-

PORT OF THE COMMISSIONER

FOR LINGUISTIC MINORITIES—-
continued

Sart FARIDUL HAQ ANSARI
(Uttar Pradesh): Sir, before the hon
Minister replies to the debate, should
like to have some clarification with
regard to the point that has been men-
tioned in the Report of *he Commis-
sioner for Linguistic Minorities. I
find that in Uttar Pradesh a Commit-
tee was appoin‘ed under the chair-
manship of Acharya J. B Kripalani.
I understand that that Committee nas
submitted its report to the State Gov-
ernment. I should, therefore, like the
Home Minister to throw some light as
to wha* the recommendations of that
Committee are.

Tue MINISTER or HOME AFFAIRS
(Surr LAL BaHapur): Well, Sir, I
must admit that I have not seen that
report and, subject to correction, we
have not received any official comment
from the U.P. Government. It will,
therefore, not be possible for me to
say anything on that report just at
present.

Sir, I know that the discussion on
this motion at the present moment
seems to be somewhat unreal, as
luckily or unluckily the aggression of
China has rev-lutionised the whole
atmosphere in the country. Our
coun‘rvmen are not at the present
moment thinking in terms of States
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or Provinces or of minority 6r majo-
rity. The attention of the country is
mainly concentrated on one and only
one thing, However, we cannot stop
our day-to-day work and other essen-
- t¢ial activities, The Administration has
to coptinue fulfilling its obligations
towards the people in other directions
also. I know the House is aware of
the fact that the Government of India
has paid a good deal of attention to
the problem of linguistic minorities
and languages, etc. during the last
one year or so. I do not know if this
problem was ever considered in this
comprehensive manner before. The
House is aware that we held two
Chief Ministers’ Conferences and they
specially went into the problem of
linguistic minorities as well as the
general question of medium of instrue-
tion in schools, colleges and universi-
ties. In the last meeting of the Chief
Ministers it was decided to have a
much bigger conference, the National
Integration Conference, And the
House is aware that that Conference
also discussed @ good deal the ques-
tions pertaining to linguistic minori-
ties, besides the other problem of
language. After this Conference was
held, a National Integration Council,
executive of that body, was formed,
which also met very recently. This
Council took certain decisions in order
to implement the various recommen-
dations of the National Integration
Conference. We are processing thnse
recommendations and every State
Government is giving special attention
to this matter. I am not prepared to
say that all the necessary steps have
been taken and the progress is satis-
factory with regard to the implemen-
tation of the various propnsals, Yet I
can say with some assurance that the
very outlook of different States has
changed in so far as linguistic minori-
ties are concerned. The number of
primary schools is ennsistently on the
increase. I know of Assam, I know of
West Bengal and T know of other areas
where the primary schools were teach-
ing through the media of minority
languages. They had either clised
down or their number had consider-
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ably gone down. In Assam the num-
ber of such primary 'schools is now cn
the increase. So is the case in regard
to other States, One of our hon.
Members from the Opposition refer-
red to certain difficulties in the
Kannada-speaking areas. Well, I can-
not say anything just at present aboul
that problem, but I can assure him
that this matter will surely be looked
into. - —
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In regard to secondary educaticn
alsp facilities are being provided
There are certain difficulties, which
the Chief Ministers have pointed out
to me, in making arrangements for
linguistic minorities for teaching to he
given in the languages of linguistc
minorities in all the higher secondary
schools. It means a good deal of ¢x-
pense. And the point also arises as to
what number should be prescribed for
which special arrangements are to be
made. If there are two boys and
arrangements have to be made for
teachers, for books and other things,
it would, in a way, mean unnecessary
additional expenditure and arrange-
ments for a very small number of
pupils indeed.

Recently, the five Vice-Chairmen in
the Zonal Councils whom I met have
decided that where there are private
schools, Government-aided schools and
where the medium of instruction isg a
minority language, they will be fully
helped and assisted. For example, in
Ajmer there is a schodl which teaches
through Sindhi language., Of course,
Sindhi is not one of the fourteen lan-
guages mentioned in.the Schedule of
the Constitution. Yet we have said
that Sindhi will be given all en-
couragement. And in Aimer there are
a large number of Sindhi people who
came away from Pakistan and are
living there. So, we suggested to the
Chief Minister of Rajasthan that those
schools which are alreadv teaching
Sindhi or teaching through the medivm
of Sindhi should be sufficiently and
adequately helped and that principle
has been agreed to by all the State
Governments.
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As regards text-books and trained
teachers, there is undoubtedly consi-
derable shortage at the present moment
but again in the same meeting of the
Chief Ministers it was decided that
they should take help from the neigh-
bouring States. Each State should
take help from its neighbouring State
both in regard to text-books as well
as teachers. For example, in the Tamil
areas, if Telugu is to be taught, Telugu
teachers could be brought there and
Telugu text-books could be used

I do not want to go into the details.
The petitions, ete. have to be accepted
in every language. There is no bar to
that. And wherever there is a popu-
lation of 60 per cent. or over ~f thoze
speaking a particular language in that
area, the administration of the dis‘rict
will have to be run in the language of
the—if I might use that phrase—lin-
guistic minority. It is not a linguistic
minority in that distr'ct. For example,
in Cachar, in Assam, there are over 60
per cent. of people who speak Bengali
and it has been decided that in Cachar
b th languages—the regional language
as well as Bengali language—will be
used, The Assamese language in
Assam is practically not in use in
Cachar district. The whole adminis-
tration is run in the Bengali language.
The same principle has been adopted
in Darjeeling where the population
speaking Nepali is considerably large.
In fact it is about 60 per cent.
or a little more. So, the Bengal Gov-
ernment re-ently, about a year or 8 or
9 months ago, passed a Bill in the
Legislature and have provided for the
Nepali language being used in Darjeel-
ing.

This Report, as I said, has made
certain new suggestions about the
8indhi language. I have already said
about it. We want that we should
give all facilities to the Sindhis or
8indhi boys and girls to have their
education in Sindhi at the primary
stage. At the secondary stage also,
certain facilities would be provided.
Similarly, I feel that Urdu has also
to be given its due place. There
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are areas where Urdu is spoken by
large numbers of people. In fact I
do not want to put it in that way.
Urdu is spoken in most of, what I
may call, the Hindi-speaking States.
1t 13 unfortunate that Hindi and Urdu
are drifiing apart. I do not claim
much but I know a little of Urdu but
I find it very difficult now to under-
stand the new publications in Urdu,
and of course those who speak or
know Urdu, their position is still more
difficult wvis-a-vis the Himdi books.
However 1 do not know how we can
check or prevent it. In fact I remem-
ber that in the old days it was even
exsier to understand Persien Some-
times I find that Urdu has become
more difficult than Persian, I re-
member one couplet and if you will
permit me, I will mention it:
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“fTr T W FFH S
T AT T WG TIEH

J) AW fF Tt a1 g .
f& w9qy feemas g w=gw)”

It is so easy and one can very easily
follow it but unfortunately now Hindi
and Urdu, both are progressing and
developing in a way which is making

it difficult for the people to learn
¢ither of the languages.
As regards English, our general

bolicy is well known. Some obser-
Vations were made in regard to the
use of English in the universities and
¢olleges. There were two views ex-
bressed. Shri Santhanam and per-
haps Shri Bhupesh Gupta advocated
Very strongly that the universities
should also switch over to the regional
languages and Shri Sgpru and few
other Members felt otherwise. 1
agree that the regional languages are
growing and developing, as was said
in the Sampurnanand Committee Re-
bort, which was later on adopted by a
resolution of the National Integration
Council. In that context, I might
Say that the substance of the recom-
Inendation of the Council on the
Sampurnanand Committee Report is
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that the change from English to the
regional language is justified, not so
much by cultural or political senti-
ments as by the very important aca-
demic consideration of facilitating
grasp and understanding of the sub-
ject-matter. The development of the
talent latent in the country will also,
in the view of the Council, be retard-
ed unless the regional languages are
employed as media of university edu-
cation. While this seems natural, the
Council, at the same time, cautioned
against any bar to the use of English
or Hindj ag the medium of instruction
In a university or some of its colleges
in some special circumstances. This
is what the Sampurnanand Commit-
tee said and on the basis of that Re-
port, the Council adopted a special
resolution. They have naturally
nitached great importance to the use
of the regional languages. 1 have
nothing to say against it but of one
thing we should be very clear. I hope
I am not saying anything against the
general policy of the Government but
I only want to caution the universities
and the Education Departments that
the switch over has to be processed
very carefully and cautiously. If
there ig a sudden change-over, I do
not know what adverse result it would
produce. We cannot afford to com-
partmentalise the country and it
would became so in case we move in
the matter hurriedly. If our boys and
girls have not learnt one of the official
languages, it would result in compart-
mentalisation. Either the boys and
girls throughout the country know
Hindi or English, or if they do not
know, they will not be able to move
freely. In the different parts of the
country they meay not be able to speak
to each other and understand each
other and this will be a bad situation
indeed. It is essential that sufficient
and adequate time is given for the
boys and girls of our country to learn
one of the offi~ial languages at least.
Hindi, of course, is the official langu-
age, but English has also to be there
and English has to remain as a com-
pulsory language for some time to
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come. There is no bar to the Hindi-
speaking States adopting Hindi for
administrative purposes as well as for
the medium of instruction. But
English should be made a compulsory
subject. I am specially particular
about the universities and I feel that
the change-over in so far as the uni-
versities are concerned, should be as
slow as possible.
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In this connection, Sir, I might also
mention one more matter. English
continues to be the official language of
the country till January, 1965. As the
House is aware, I had said some time
back that much before January 196%
1 would like to come up to the House
with a Bill for the continuance of
English as an official language even
beyond January, 1965. I had made
up my mind to do so in this session;
but conditions changed abnormally.
I had talks with many Members of
Parliament as well as with others
holding opposite views, and they all
agreed that at the present moment
this Bill should not be brought for-
ward and we might wait for the time
being. Hence I have not come up
with this Bill in this session,

As regards admissions to medical
institutions or eng'neering institutions
or other technical or professional

‘institutions, there is some restriction

imposed on students going from one
State to another. The difficulty of the
States is that they do not have enough
accommodation to absorb all the stu-
dents of their own States. The pres-
sure on the technical colleges is great
and the facilities that the States pro-
vide are inadequate to cope with it.
So the States generallv say that there
{s no point in their taking in boys and
girls from other States when they can-
not absorb or accommodate their own
bovs and girls who come to their
institutions for admission. This is the
real difficulty. Recent'y at the meet-
ing of the Vice-Chairmen of the
Zonal Council of which I hapoen to
be the Chairman, we gave full thought
to this matter and the general principle
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was agreed to that there should be
»o bar to students moving from one
State to the other and they should be
given all facilities for admission in
technical institutions. However, it
was felt that this matter needed fur-
ther examination, that more details
should be examined and gone into and
then the final decision taken. They
have constituted a small committee to
go into this matter and when this
committee’s report is received, the
State Governments and the Govern-
ment of India will be able to take the
final decision.

I entirely agree with those Members
who say that there should be no
barriers between one State and the
other. As I was mentioning just now
about technical institutions, fthere
should be no resfrictions on admis-
sions of boys and girls from other
States, and there should also be no
restriction on trade and commerce or
on industries being put up. No per-
son or no concern should be stopped
or prevented from setting up an in-
dustry in a State to which he does not
belong. Similarly, there should be
complete freedom and free mobility
of labour from one State to another.
This country is one. There is only
one country, one India and there can
be no restrictions of domicile, etc. So
we do not accept that there should be
any kind of barriers between one
State and another. However, I might
also add that there are certain obliga-
tions on the linguistic minorities also.
It is not proper that boys of Andhra,
for instance, living in Madras, should
not learn the Tamil language. Simi-
larly, it is not proper that Tamil boys
living in Andhra should not learn the
Telugu language. They should be en-
couraged to learn the language. The
regional language, from my point of
view, must be learnt by those whose
mother-tongue is different. It is
wrong, Sir, to think in terms of what
might be called “Teluguisation” or
“Tamilisation”. I mean it is really
ununderstandable to me. I do not
know what this “Teluguisation” or
“Tamilisation” means. 1 wags shocked
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to hear people talking like this.
Some time ago, when 1 had been to
Assam, they said, “We are afraid that
it we learn Assamese we will be
Assamised.” I do not know how many
“isation” will appear on the scene in
this country if we start thinking in
those terms.

“vov

Surr NAFISUL HASAN (Uttar Pra-
desh): It should all be Indianisation.

Suri LAL BAHADUR: Quite true,
it has to be only Indianisation and
nothing else. And what has happen-~
ed, Sir? There is aggression on our
country and Assam is very near the
fighting range and the people there
are in the utmost proximity. But
do we ever think for even a moment
that Assam is somewhat different
from other parts of the country? We
all realise that all our interests and
the security of India are closely con-
nected with the security of Assam.
We are all, in fact Indians first and
Indians last.

Some members raised the problem
of Belgaum, the bhorder trouble
between Mysore and Maharashtra. I
have only to say that that problem is
no doubt real but during this emer-
gency, I am glad to say that that
problem has almost vanished into thin
air and this is just the spirit which
is required at the present time, Of
course, when there is peace time, we
can take up this matter again, if
found necessary.

Shri Jairamdas Daulatram men-
tioned about the Committees on Com-
munalism and Regionalism and he said
that it was not good to have stopped
the working of these two Committees.
We did not do jt. The Chairmen of
both the Committees, Shri Asoka
Mehta and Shri C.P. Ramaswamu
Ajyar, came to me and said that they
did not find it possible to continue
their work. They said that there was
no interest in the members left ana
that they could not apply their mind.
I could not naturally say “No” to
them and I had to agree. I do agree
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that the matters are important but they
should be tackled again at the appro-

priate time

" Smrt AKBAR ALI KHAN (Andhra
Pradesh): It is only postponement.

Surt LAL BAHADUR: Yes, it is only
postponement but I might say that
this aggression might help in the eli-
mination of many of our difficulties.

Surt AKBAR AL] KHAN: It has al-
ready helped.

" Srt LAL BAHADUR: It has given
us a fresh approach and outlook al-
together.

Shri Mani referred to the All India
Educational Service. We have been
pursuing it with the State Govern-
ments and some have agreed and some
have not. As far as I know, Bihar,
Gujarat, Jammu and Kashmir, Kerala,
Origsa angd Uttar Pradesh have agreed
in principle to the creation of the
Service. Assam has agreed provi-
sionally and Mysore has agreed sub-
ject to certain conditions. Punjab has
desired certain clarifications, Madras
and Maharashtra are not in favour of
this scheme. Madhya Pradesh, Rajas-
than, Andhra Pradesh and West
Bengal have been reminded. Four
States have yet to reply and Madras
and Maharashtra have not agreed.
Shri Mani has a very pursuasive ap-
proach and I would very much like
him to build up public opinon amongst
the Members of the Legislature and
the Ministers also.

Shri Sapru referred to the Public
Service Commission. His suggestion
is that the Public Service Commissions
or the Chairmen should be nominated
or selected by the Centre. Shri Mani
made certain modifications. He sug-
gested that at least one of the mem-
bers should be nominated by the
President. Well these suggestions are
good from my point of view but he
has also to understand the difficulties
of the State Governments and noth-
ing should be done in this regard
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without full consultation and without
getting the approval of the State Gov-
ernments. I might inform the House
that I made one attempt in regard to
one State recently. 1 only suggested
that the Chairman of the Public Ser-
vice Commission of that State should
be taken from outside the State. 1
am sorry 1 have not succeeded so far
and I do not think I shall succeed
even in the future. However. it must be
said that generally the standards of
the Public Service Commissions are
high. There may be complaints no
doubt here and there; yet, as statutory
bodies and bodies wh'ch are kept
outside the purview of the execu-
tive, their obligations are no doubt
immense and they must not func-
tion only in a just and fair manner
but they have to be extra just and
extra fair,

I am sorry, Sir, I do not fully agree
with what Shri Santhanam said about
the Centre taking over the full res-
ponsibility for the cost of all schemes
and proposals concerning the linguis-
tic minorities especially in regard to
education. It would bdbe unfortunate
if the State Governments themselves
did not realise their responsibility and
obligation to the linguistic minorities
living in their States, If the Centre
will start giving help to them well,
that spirit of separatism will continue.
Expenses would not be much indeed
and the State Governments must rea-
lise their full responsibilities and must
meet the cost.

Surt K. SANTHANAM (Madras): I
made the suggestion only in regard to
the special-media schools, high schools
and colleges, not for the primary
schools.

Surt LAL,. BAHADUR: That, of
course, can be considered but as far
as possible the State Governments
should try ‘to meet the cost. 'They
can be helped in other ways instead
of our giving directly for that purpose.

I shall only refer to two or three
more points and then finish. I do
not want to take much tim-~ “hyl
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Manj said that the Commissioner for
Linguistic Minorities should be given
executive powers. 1 agree that this is
an important suggestion but this is not
wholly practicable because the safe-
guards in regard to linguistic minori-
ties impinge on the day-to-day ad-
ministration and naturally they are
dealt with by various State depart-
ments and th® Central Government
is not authorised to issue directives
except in regard to two matters name-
ly, (i) provision of facilities for ins-
fruction in the mother-tongue at the
primary stage of education—article
350A of the Constitution—and (ii) re-
cognition of a language spoken by g3
section of the population of a State
for various official purposes through-
vut the State or in any part thereof.
These are the two matters in which
the President can intervene and issue
directives. In other matters, it would
not be easy to take action from the
Centre. Then, it has also to be rea-
lised that our duty or the obligation
of the Centre is limited because most
of the things have to be done in the
State and through the State machin-
ery. We have to advise them and we
‘have to assist them but we have gone
much farther than that during, as I
said, the last one year or so. I might
wform the House that although the
Zonal Councils have no statutory
power, they have been helpful, ex-
iremely helpful and very co-operative.
Tt speaks well of us that without any
sanction behind the Zonal Councils,
the Chief Ministers meet—1 also
happen to be there—and discuss the
various ticklish problems concerning
different States and they are able to
<ettle many difficult problems. Simi.
larly, in regard to the problem of
language or of the linguistic minori-
ties, the discussions have been very
fruitful, It did not happen before
but 1 now ask the Commissioner for
Linguistic Minorities to be present
both in the meetings of the Zonal
Councils as well as in the meetings
of the Vice-Chairmen of the Zonal
LCouncils. His presence is useful and
he is able to point out the grievances

and the difficulties in the areas which
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he has visited and on which he has
mentioned something in his Report.

The last point is about learning
other regional languages. Here also
opinion seems to be divided. Shri
Khobaragade and Shri Santhanam do
not consider it advisable to impose
the other regional languages on boys

living in, say, Uttar Pradesh or
Bihar. But there is a difference of
opinion. Shri Sapru held that it

should be welcome. I shall take the
middle course. Of course, no one i¢
making Tami] obligatory on the stu-
dents reading in the Allahabad Uni-
versity. What is being done in the
Allahabad University is to have
evening classes and special encourage~
ment is given to the boys of the
University to read either Tamil or
Telugu or one of the South Indian
languages. They are given a small
scholarship; nothing more than that
is done. Of course, under the three-
language formula every student is
free to take any language he likes.
Ang some of the boys are taking
Sanskrit with which Mr. Santhanam,
I am sure, will entirely agrce. But if
the same boy wants to learn one of
the South Indian languages there is
no harm in the university providing
facilities for the same. Thke Central
Government have also said that they
will try to help and the State Govern-
ment is also giving them financal
assistance. It is good in the sense
that even if some boys, ftor example,
of Allahabad learn Tamil and Telugu,
they will be able to translate a numa-
ber of Tamil and Telugu tooks into
Hindi. Tamil has got very rich
literature and it is a gooq thing. I
am one of those who want that
almost all the important and useful
books in the different languages
should be transiateq in Hindi I
have been in favour of establishing a
National Bureau of Translation and
we should see that the Bureau takes
up all the wuseful and important
books in the different languages and
gets them translated. It should be
done on a big and extensive scale
and as speedily as possible. I vo-

’
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member when Dr, Rajendra Prasad
returned from Moscow some time
dback, he was very much impressed
with the translation work that was
being done there on a very big scale
and with lightning speed. They had
produced hunyireds and thousands of
books through translation from
regional languages. This kind of
effort in our country is much more
essential. We have perhaps more
Ianguages and it will be useful for
the country as a whole to have that
king of arrangement for translation
being done with the help of the
Central and the State Governments.

Surt A. B. VAJPAYEE (Uttar Pra-
desh): May I seek a clarifi~ation? Are
we to understand that the study of
any South Indian language in Hindi
regions will not be made compulsory
at any time?

Sarr LAL BAHADUR: Well. there
i3 the three-language formula and
under that formula one of the four-
teen languages provided in the Con-
stitution is compulsory besides
English and Hindi.

Surr A. B. VAJPAYEE: Will the
study of that language be compulsory
or will it depend upon the option of the
student?

Surt LAL BAHADUR: There will
be a compulsory language because
unhder the three-language formula . . .

SHrRr A. B. VAJPAYEE: How will
the three-language formula be applied
in the Hindi area? Wil] the study of
the fourth lauguage be compulsory or
optional?

Sart LAL BAHADUR: For boys in
the Hindi area their regional language
would be Hindi. They have to learn
one of the foreign languages, that is,
English and then one of the other 14
languages provided in the Constitu-

* uon.

Ser1 A D. MANI (Madhya Pra-
desh):  Will Urdu be accepted as
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optional language in the Hindi-speak-
ing areas?

Surt1 LAL BAHADUR: Why pot?
In fact I had suggested—although
perhaps it has not been agreed to—
that in Punjab every boy ghould learm
Gurmukhi and Hindi. It should be
made compulsory at least in Punjal
Why should there be a division? When
most of them speak Punjabi—now
the script ig different—let both of
them learn both the scripts.

Surt M, H, SAMUEL (Andhra Pra-
desh): Under the three-language for-
mula, which is being put into practice
in the South, Hindi is being learnt
there but under the same formula the
Hindi States are not learning any
South Indian language, for example
in UP. and, as the Home Minister
pointed out, in Punjab also. They
take Hindi, Urdu and English; there
ig no South Indian language at all. In
Punjab they take Hindi, Urdu or Gur-
mukhi and English; no South Indiam
language. So, this formula is not
working in the Hindi areas whereas
it is working very well in non-Hindi
areas.

s} s wAY (d9) ¢ & §g 09
FEAT AT | A0 o 78 § F oo
T 8 & 5 3| a9 T dae ¥ 95
SIeT T ugr o, afew oum
Fome ®, Xeg & 4, 9t & g, gfor 3
&, 7 95 T ¥ § ) Y oF oy
THEL ©Z ¥ N & MG O Fqr
wefafream & FIC THAE T8 Fh ?

ot @awia : A7 @ W 9T
TRR] F F § | AT aFO § 7 79
@1z A AT FF IF § | 37 99T TR
W FE A AT G & 7 FTH AT
feera & 997 § | 99 @ #r T
TITH ATHT § | T R Il AT &
v ag T S gFAT §

Surt ARJUN ARORA (Uttar Pra-
desh): Sir, the hon. Mr, Samuel doest
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not seem to have full information
about the Hindi-speaking areas. The
Government of U.P, has firmly dec-
lared

Mr, CHAIRMAN: It is not for you

t0 meet, the point. The Minister is
here.

Sart DEOKINANDAN NARAYAN
{Maharashtra): If the mother-tongue
differs from the regional language, is
the student to Jearn both the lan-
guages?

SHrt LAL BAHADUR: Yes,

Surr DEOKINANDAN NARAYAN:
Then it will be four languages; not
three,

Surr LAL BAHADUR: There is no
harm. In so far as the leaining of the
regiona] language is concerned, there
should be no difficulty. After all
where ig the special problem about the
mother-tongue? Let him learn one
more language.

Surr DEOKINANDAN NARAYAN:
Then there will be four languages.

Surt LAL BAHADUR: It does not
matter. In fact he learns only three
languages. The mother-tongue he
knows already. He has .only just to
work a little harder; nothing more
than that,

As regards the point raised by my
hon. friend there, I do not want him
to see that thing from that angle.
From my point of view it is much
better if in U.P, the boys knowing
Urdu learn Hindi and the Hindi-know-
ing boys learn Urdu because in the
States we have to bring the different
people closer and nearer to each other.
That should be our objective. There-
fore, I 3aid that in Punjab it is much
more important that Gurmukhi and
Nagari should be learnt by all the
boys. Let Punjab work and stand
knit together as one State! The same
should be the position in UP. That
is very important. In spite of that 1
explained only just a few- ‘minutes
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before that it is open to the students
to take any South Indian language un-
der the three language formula.
There are facilitieg being provided by
the State Government and the univer-
sities to impart education in Tamil or
in any South Indian language. Scho-
larships are being offered so that the
boys are attracted to it.

Now, at a meeting of the Eastern
Zonal Council, in which Assam, Ben-
gal, Orissa and Bihar are represent-
ed, a unanimous resolution was passed
at the initiative of the Chief Ministers
that in every State they must opea
schoolg in the districts also as far as
possible for teaching South Indian
languages. In the Stateg of Assam,
Bengal, Bihar and Orissa there are
different languages and they could
ag well have advised that any one.
language of the Eastern Zone might
be taught. But they passed a unani-
mous resolution suggesting that in
these States also they should give
encouragement and facilities for the
brys to learn South Indian languages.
It is true that we want to create a
good psychological impression on our
countrymen,

Sart M. H. SAMUEL: I merely
pointed out the anomaly in the three-
language formula because when your
mother-tongue is compulsory, Hind is
compulsory and English is compulsory,
there is no scope for South Indian lan-
guage to come into the northern region.
That is the lacuna I pointed out.

Surrt LAL BAHADUR: I hope he
will not misunderstand me. Hindi
has to be the official language of the
country, maybe after fifty years. It
is not the point, P

Surt ARJUN ARORA: Not so lale.

Surr LAL. BAHADUR: I do not say
that. Therefore, if the hon. Member
wants to suggest that Hindi should be
kept aside and that the boys must
learn the regional language and one
of the fourteen languages provided
in the Constitution, it could not be
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done. Both English and Hindi have
to be compulsory. It may be done 0Oy
stages. Both the languages have to
be compulsory. Then, having accept-
ed that we must give opportunity to
the students to take any other langua-
ges and make special arrangementg Ior
the teaching of those languages out-
side their classrooms or schools.

Report of the:

Panpir S. S. N. TANKHA  (Uttar
Pradesh). 1 think that the idea be-
hind the introduction of the three-
language formula is that each student
of every State will learn the language
of another State also. I my impres-
sion is correct and if the students of
U.P. are allowed, within that three-
language formula, to take up English,
Hindi and Urdu, then they do not
come to know compulsorily any other
language of any other State. As I
understo>d, the idea was to make
every student of each State to know
at least 'one other language which is
not prevalent in his own State,

Surt LAL BAHADUR: What Pan-
dit Thanka has said is right and that
seem; to be the official view, the State
Government’s view. But then an
individual’s view does not count for
much. I hold a different view altoge-
-ther and I expressed this view, As I
said, many members and even my own
~colleagues did not agree with me. I
expressed this view in the Chiel
Ministers’ Conference. Especially in
regard to Punjab the question was
raised in the Conference of Chief
Ministers and it is noted also in the
proceedings that in Punjab both Gur-
mukhi and Nagari and one of the lan-
guages could be made compulsory.
It is not so about U.P. But as I said,
U.P. did not come up for d'scussion.
It was not raised. Anyway, 1 do not
want to take more time of the House.
The State Government is free to do
what it thinks bhest. Whatever is
decided, we reallv want to bring the
people closer together in one State, in
States like U.P. and Punjab.

I have full sympathy for Mr. Abdul
- "Ghani. ¥or example, all the Govern-
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ment work wag being done in Urdu
so far in Punjab and all of a sudden a
different decision has been taken. I
know that it will cause enormvous
difficulties. In fact, I spoke to the
Chief Minister of Punjab and suggest-
ed to him that it should not be done
in such a precipitons manner. These
things have to be taken into consi-
deration. 1 cannot go into details.

Surt A. B. VAJPAYEE: 1 fai] to
understand how the State Governments
can be given freedom in such a vital
matter. It was the National Integra-
tion Council which decided that
studentg in the Hindi area should
compulsorily learn a South Indian
language and the Chief Ministers are
not empowered to set aside the recom-
mendaticng of the National Integra-
tion Council.

Sarr LAL, BAHADUR: That is not
so. It was not said gne of the South
Indian languages.

Surt A. 3. VAJPAYEE:
specific recommendation.

It was a

Surr BHUPESH GUPTA (West
Bengal): What gbout Bengali? If you
learn Bengali also, it is a good thing.

Surr LAL BAHADUR: Bengali
sh-uld be learnt in Assam and Assa-
mese should be learnt in Bengal.

Surt BHUPESH GUPTA: 1 appre-
ciate what you say. What he wai
saying was about compulsorily learn-
ing a South Indian language as an
additional language. I am all in
favour of it, but then he might choose,
as you said, Bengali instead of Tamil
or Tamil instead of Bengali.

Surr LAL BAHADUR: Well, as soon
as Mr. Bhupesh Gupta gets me out of
this office my first objective would be
to learn Bengali.

Sert BHUPESH GUPTA: I would
like you to continue in this office with
a better knowledge of Bengali than
you have today.
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Surt LAL. BAHADUR: Well, Sir, 1
have finished. I entirely agree that
our proposals are good and our sche-
mes are sound. But the most impor-
tant thing is the implementation of
the schemes and proposals, and the
steps taken by the Government of
India recently go very far towards the
successful implementation of those
proposals and schemes. I need not
repeat it. My colleague has already
said what we have done at the Central
level and what steps have been taken
at the State level. In almost all the
‘States, the questions of linguistic
murunmss' faTguage, ebe Wil Be dhe
sole charge of the Chief Minister and
the Chief Secretary will be the co-
ordinating authority. At the gistrict
level the District Magistrate or the
Deputy Commissioner ig the co-ordi-
nating authority. At the Central
level the most important Committee is
the Committee of Vice-Chairmen of
the Zonal Councils, of which the Homea
Minister is the Chairman. In fact,
this Committee was suggested by the
Chief Ministers’ Conference, The
<Chief Ministers’ Conference said that
there should be a central body which
should watch the implementation of
those proposals and schemes. This
Ccemmittee has met twice and we have
had, as I said, very fruitful discus-
sions. I am quite sure the State Gov-
ernments gre keen to implement those
recommendations and proposals. I
have every hope that the grievances
and difficulties of the linguistic mino-
rities and other people concerning
nationa) integration wil] no longer be
there. Our objective has to be to
assimilate each and everyone in the
different States. The different States
should try to assimilate all and we
should al] stand ag one, Indian and
Indian alone.

Surr1 DEOKINANDAN NARAYAN:
You referred just now to Mysore and
Maharashtra. 1 do not want to raise
the question of their border, but you
know the difficulties that are faced
by students of Marathi origin. What
are you going to do to help those
students, because they are not allow-
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ed even to apear for any examination
outside the State and if they are to
appear for any examination, they
Must gppear in that very State where
Marathi is no more taught?

Surr LAL BAHADUR: As I gaid In
the beginning—perhaps Deokinandan
Narayanji wag not here—there are
certain difficulties, as pointed out by
one of the Members of the Opposition.
I sajd they would be looked into. We
will send the Assistant Commissioner
for Linguistic Minorities to that area,
;’Vllio will look into it and do the need-
)
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Mgr, CHAIRMAN: 1 hope Members
know that the Question Hour has been
elimjnated.

${ 1 Hindi transliteration.
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Suxt A, M. TARIQ:
elarification.

It is only o

Ser1 BHUPESH GUPTA: It is a
clarification for information. I think
the hon. Minister was here. Some of
us pointed out that there is strong
sesistance on the part of the local
authorities in the States, including
aniversity authorities, to make the
regional language the medium of ins-
truction in the higher stages of educa.

tion. For example, in Bengal
1 p.M. we have it, opposition coming

from very influential quarters.
Now they are making use of the three-
language formula to retain English
more or less as the medium of instrue-
tion at the higher stages of education.
May I know what steps the Govern-
ment are taking with a view to bring-
ing about the changeover at the State
level in the higher stages of educa-
tion from English to the regional lan-
guages? This is very very important
in the context of the formula. The
formula ig being sought to be distort-
ed. Secondly, what has happened to
the Nepali language in West Bengal?
I want to know whether it is being
given its due place and treated as the
language for official purposes in the
Nepali-speaking districts or sub-divi-
sions and so on.

Mr. CHAIRMAN: 1 am afraid you
have not left any time for the Minister
to reply.

Sar1 LAL BAHADUR: I shall only
say, Sir, that Bhupesh Guptaji has to
suffer for his absence. I have already
covered that.

Mr. CHAIRMAN: The House stands
adjourned till 2.30 in the afternoon.

The House then adjourned
for lunch at two minutes past
one of the clock.

The House reassembled after lunch
at half past two of the clock, T
Depury CHATRMAN in the Chair.

[ RAJYA SABhA ]
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 MESSAGE FROM THE LOK SABHA

Tue FEmproyers’ ProvinENTt Funos
(AMzNDMENT) Brny, 1962

SECRETARY: Sir, I have to report.
to the House the following message-
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:—-

“In accordance with the provisiong
of Rule 120 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, 1 am directed to inform you
that Lok Sabha, at its sitting held
on the 28th November, 1962, agreed
without any amendment to the Em-
ployees’ Provident Funds (Amend-
ment) Bill, 1862 which was passed
by Rajya Sabha at itg sitting held
on the 15th November, 1962.”

MOTION RE REPORT OF THE
STATE TRADING CORPORA-
TION

Sarr M. S. GURUPADA SWAMY
(Mysore): Madam Deputy Chairman,
I beg to move the following motion:

“That the Fifth Annual Report of
the State Trading Corporation of
India Limited, for the year 1960-61,
laid on the Table of the Rajya Sabha
on the 8th August 1962, be taken
into consideration.”

Madam, before I directly deal with
the Report under discussion, may I
say a few wordg about the situation in
the international trade and commerce
that obtains today? Perhaps, the
House is aware that some time ago we
discussed the report of Sir Rama-
swamy Mudaliar Committee on inter-
national trade, and we brought to the
notice of the Minister concerned how
grave the situation was, especially the
situation so far as our export trade
was concerned. Since we considered
that report quite a few weeks have
elapsed, and what ig the picture to-
day? Recently, the Board of ‘Trade
has fixed a target of Rs, 720 crores as
the limit for export during this finan-

-



